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“ I have the honour to inform you that I have
found it my duty in exercise of my powers under
Section 41 of CrPC to direct that Shri M.C. Kamaruddin,
Member of the Legislative  Assembly, be
arrested / detained for Cr. No. 180/CB/KNR & KSD-6/20
Ufs 406, 409, 420, 34 IPC & Section 5 of the Kerala
Protection of Interests of Depositors in Financial
Establishment Act, 2013 & Section 3 r/w Section 5 of
Banning of Unregulated Deposits Schemes Act, 2019, Cr.
No. I50/CB/KNR & KSD — 6/20 U/s 406, 409, 420, 34
[PC & Section 5 of the Kerala Protection of Interests of
Depositors in Financial Establishment Act, 2013 and
Section 3 r/'w Section 5 of the Banning of Unregulated
Deposits Schemes Act, 2019 and Cr. No. 121/CB/KNR &
KSD-6/20 U/s 406, 409, 420, 34 IPC & Section 5 of the
Kerala Protection of Interests of Depositors in Financial
Establishment Act, 2013 & Section 3 r/w Section 5 of the
Banning of Unregulated Deposits Schemes Act, 2019 for
his involvement as Chairman of Fashion Gold Group of
companies which is alleged to have cheated complainants
in atleast 71 cases totally about Rs.13 Cores.

Shri.M.C.Kamaruddin, Member, Legislative
Assembly was accordingly arrested/taken into custody at



15.00 hrs, 15.15 hrs and 15.30 hrs  respectively on
07.11.2020 and he is at present lodged in the District

Prison, Hosdurg till 21.11.2020 .”

o). all. gegflayasismat mawd,
V{50l



